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Scc. 40. Rcuroval of officc bcnrcrs of I,anchayat.- (l) 'lhc State
Governnrcnt or the prcscribcd autlrority rnay aflcr such enquiry as it may deem fi
to niake at auy tinre, retnove an olllcc bcarer-

(a) if lre has been guilty of rnisconduct in thc discharge of his duties; o

(b) if his continuance in office is undesirable in the interest olthe public

Provided that no person shall be removed unless he has been given a

opportunity to show cause wlry he should not be removed from his office.
Explanalion.-For tlre purpose of this sub-section "Misconduct" shall

include-
(a) any action adversely affecting-

(i) the sovereignty, unity and integrity of India; or

(ii) the harmony and the spirit of common brotherhood amongst al1

the people of State transcending religious, linguistic. regional,

caste or sectional diversities; or

(iii) the dignity of women; or

(b) gross negligence in the discharge ofthe duties under this Act'

'[(c) the use of positiorl or influence directly or indirectly lo secure

ernployment for any relative in the Panchayat or any action for

extlnding any pecLrniary benefits to any relative, such as giving out

any type oflease, gettingany work done through tn"t 1n 15" palchar at

bY an office bearer ol PanchaYat'

Explanation.-For the purpose of tltis clame the expression .relatir,e, shali

mean fathei, motlrer, brother, sister, husband, w.ife, son, daughter' mother-in-larv,

i"irro_i"-r"*, brother-in- law, sister-in,taw, son-in-law or daughter-in-law: l
3[provided further thar the final order in the inquiry shall be passed $'ithin

90 days f*rn ttr" date ofl issue of show causc notice to the concerned ofl'ice bearer

urJJt 
"rr,f.,. 

pending case is not decided within 90 days, the prescribed atrthority-

ilii;i; ;li facts io his next senior oll]cer in writing and request extension 
-of

;;,;;i";;ir;"r.1 ofthe inquiry btrt suclt extensiorr oftinre slrall not be rnore thorr 30

dlvs.l
(2) A person who has been rernovcd undcr sub-section ( l) shall fbrthrvith

"eare 
to L" u mernber of any other l)arlchayat ol'which lto is a nrember, such person

;l ;ii"ir" be disqualified for a pcriod ofsix years to bo clccted tI x x x ] under this

Act.

1. e{uftaq Fcr{ 26 II11994 + lro tai3< t f{+iq lo-s-rgsq i lrg-d r

2. lns. by M.P.2 of 1997 {7't-199'11'
3. Subs. by M.P Act 20 of'2005, rv c'f' 30-8-2005'

4. Ornitted by M.P. 26 of 1994 [30.5.94]' the words "co-opted or appointed"
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